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RAVINDRA KUBER WALAWADE 

BEFORE THE NATIONAL GREEN TRIBUNAL 

1 

GOVERNMENT MEDICAL COLLEGE 

AND HOSPITAL & OTHERS 

under 

WESTERN ZONE BENCH,PUNE 

Vs. 

2. 

ORIGINAL APPLICATION No. 89 OF 2023 

3. 

That the present respondent denies entire contents of the original 
application filed by applicant being false, frivolous and incorrect one. 

.APPLICANT 

Affidavit - in reply filed on behalf of the respondent no. I is as 

...RESPONDENTS 

That the present respondent no.1 denies entire contents of original 
application unless where ever specifically admitted. 

That the applicant has filed the present original application on the 
substantial issue of environment, present respondent is running without 
valid consent from Maharashtra Pollution Control Board, also operating 
the hospital without obtaining valid biomedical waste authorization and 
discharging untreated waste into the municipal corporation drain for a 
period of more that fifteen years with the due knowledge and collusion of 
the regulatory agencies and with the permanent irreversible damage 
caused to the environment thus there substantial question relating to 
environment and prayed different prayers like seeking directions to 
comply the non-compliances in pursuance of its letter dated 12.12.2022 
issued by Respondent no. 4 and show cause notices dated 29.12.2022 

1 
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issued by the Respondent no. 3 on immediate basis and restitution of the 
environment, prayed for shutting down operations of hospital of 
Respondent no. 1, prayed to appoint expert committee consisting 
member of Respondent no. 2 to 5 to quantify the environmental losses 
which may be recovered from Respondent no.1, to direct the Respondent 
no. 2 to take action against the officers of Respondent no. 3 and 4 for 
their gross dereliction duty keeping check on non-compliances and for 
failure to take appropriate action against such non-compliances, costs of 
penalty for environmental pollution and cost of application from the 
respondents. The application is not maintenable in the eyes of law hence 
the applicant is not entitled to prayers made under the different grounds 
mentioned below. 

4. At the outset, without prejudice to the aforesaid I would like to 
bring the following facts to notice of this Hon'ble Tribunal about 
Government Medical College Hospital (GMCH) Miraj. 

GMC Miraj was established in July 1962 with permission to admit 
30 MBBS Sstudents annually and initially Wanless Hospital (some people 
refer it as Mission hospital) Miraj as a teaching hospital. Later District 
hospital Sangli was attached with GMC Miraj as a teaching hospital. In 
year 2008, the management of Wanless hospital unilaterally discontinued 
the agreement between Govt. of Maharashtra and Wanless hospital to 
use it as a teaching hospital. Subsequently a hospital was started at Miraj 
with capacity of 120 beds. The strength of undergraduate MBBS students 
was increased to 100 students per year and in year 2016, it was further 

increased to 150 students per year and in year 2019 the strength was 
increased to 200 admissions per year. At present 200 MBBS admissions 

are done annually. Postgraduate courses in various disciplines were also 
started like MD Medicine, MS Surgery, MD Psychiatry, MD radio 
diagnosis. The institute is also running paramedical courses like 
postgraduate DMLT, B Sc. in paramedical sciences (BPMT) and M Sc. 
Biochemistry. 

5. 

2 
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Now GMCH Miraj is having 310 beds and daily average (Outdoor 
patient department) OPD (from 01 January 2023 to 30 June 2023) is 510 
patients per day. The total OPD is 76518 and indoor patient (|PD) about 
11628 with an average of IPD about 233. The data of patients treated for 

last two and half years is annexed herewith and is marked as Exhibit -R-1. 

6 

7. During COVID-19 pandemic, this hospital had played a major role 
and saved thousands of patient's life and rendered services round the 
clock. The hospital had provided COVID-19 vaccination to thousands of 
patient and had started post-COVID- 19 OPD services to address the 
health issue after exposure to COVID-19 infection. 

8. Apart from routine patients treatment and other health related 

services like postmortem examination, handicapped certification, 
vaccination services, issue of various certificates etc., the hospital have 
started specialized services like obesity clinic, thyroid clinic, milk bank, 
blood bank and blood component etc. 

9. With reference to Para () to (V), I say and submits that the contents 

of the paras are false, frivolous and incorrect hence denied by present 
respondent. 

10. With reference to Para (1), I say and submit that the contents of the 

para are about particulars of applicant, in which the applicant states that 
he is an Indian inhabitant residing at the abovementioned address, he is a 
businessman by profession and has been extensively working for the 
protection and conservation of nature and environment is totally false, 
frivolous and incorrect one. That the applicant cannot be a person who 
can file application in Hon'ble court regarding present issues as he cannot 
be an injured/ aggrieved person. The applicant has no locus standi to file 
the present application hence the application is liable to be rejected with 
Costs. 

11. With reference to Para (2), I say and submit that the contents of the 

Para are about particulars of Respondents, which is matter of record. 
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12. With reference to Para (3), I say and submit that the contents of the 

13. With reference to Para (4), I say and submit that the contents of the 

14. With reference to Para (5), I say and submit that the contents of the 

15. With reference to Para (6), I say and submit that the contents of the 

Para are about particulars of allegations which are denied by the present 
respondent being false frivolous and incorrect one. The present Govt. 

Medical College Hospital is attached with Govt. Medical College Miraj. 
Since establishment respondent no.1 is taking care that the functioning of 
hospital should not be hazardous to society or anybody and following the 
directions of Indian Medical Association and Government. Initially 
management of collecting biomedical wastes and discharge of untreated 
water was governed by Indian Medical Association Miraj Bench and all the 
Hospitals and Medical practitioners were following it. It was under the 
name "Biomedical Waste Management, IMA, Miraj. It was under the 
valid authorization of Maharashtra Pollution Control Board. The letter of 
IMA, Miraj Bench is annexed herewith and marked as Exhibit -R-2. 
Thereafter biomedical waste was managed by Kokan Care Enterprises 
since 01-12-2010 to 26-06-2017 The certificates and invoices are annexed 

herewith and collectively marked as Exhibit -R-3. Since then M/s. Surya 
Central Treatment Facility which is authorized common biomedical waste 
treatment facility within Sangli district and providing biomedical waste 
management services to hospitals and clinics. Thereafter M/s. Sons House 
which is providing housekeeping, sanitary and waste management 
services to hospital and health care facilities participated in tender 
process and appointed to collect the entire bio-medical wastes and to 
handover it to M/s. Surya Central Treatment Facility. Memorandum of 
understanding was also executed between them on 3° August 2022. The 
Said MOU was for the period 2022 and 2023. The copy of Memorandum 
of understanding dated 3° August 2022 is annexed herewith and, marked 

4 

Para are about particulars of Respondents, which is matter of record. 

Para are about particulars of Respondents, which is matter of Record. 

Para are about particulars of no. 5, which is matter of record. 
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as Exhibit -R-4. All the affairs were going on with the valid consent of 
Maharashtra Pollution Control Board. The combined consent was 
renewed time to time. The combined consent and biomedical waste 

authorization letter for the period 2017 to 2020 and 2020 to 2022 are 
annexed herewith collectively and marked as Exhibit-R-5. 

Meantime proposal for underground drainage scheme and STP 
plant was submitted to Government of Maharashtra, Medical Education 
and Drugs department and accordingly the administrative approval was 
received on 13.02.2023 and accordingly amount of Rs. 11, 20, 56, 900/ 
(Eleven Crore Twenty Lakh Fifty Six Thousand and Nine Hundred Rupees) 
is sanctioned. The Government Resolution is annexed herewith and 

marked as Exhibit- R-6. The work of underground drainage and setting up 
STP plant is to be done by the Maharashtra Jeeven Pradhikaran Sangli. 
Detailed project report by the Maharashtra Jeeven Pradhikaran Sangli 
had submitted to the Dean GMCH Miraj. The copy of abstract of said 
project report is annexed herewith and marked as Exhibit R-7. STP plant 
type S. B. R. 1.11 MLD will be established. The Executive Engineer of 
Maharashtra Jeeven Pradhikaran Sangli in his letter dated 17.03.2023 
stated that the cost of the drainage work and STP plant is likely to 
increase by 40 to 45% and therefore the matter was informed to the 
Government of Maharashtra. A supplementary grant was requested and 
on 02.08.2023 a supplementary grant of Rs. 112056/- (estimated cost 
rupees in thousands) was granted. The letter is annexed herewith and 
marked as Exhibit-R-8. Maharashtra Jeeven Pradhikaran Sangli is 
currently processing the tender process and the work will be started once 
the bidder is finalized. 

16. With reference to para (7), I say and submit that it is true and 

mandatory to setup a STP plant and for this process, the Government of 
Maharashtra had granted the money and the process is started by the 
Maharashtra Jeeven Pradhikaran Sangli. 

17. With reference to para (8), I say and submit that for cleanliness and 

disposal of bio-medical waste outsourcing, a tender was floated and Ms. 

5 
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Sons House Mumbai was the lowest bidder. Accordingly the Medical 
Education and Drugs department Govt. of Maharashtra has sanctioned 
Ms. Sons house Mumbai for outsourcing the cleanliness and disposal of 
bio- medical waste in Govt. Resolution no. MED- 2023/P.K.111/Admin-2 
dated 06.04.2023. The GR is annexed here with and marked as Exhibit-R 
9. Accordingly a work order was issued to Ms. Sons House Mumbai and an 
agreement was made between the Dean GMC Miraj and Ms. Sons House 
Mumbai. The work order and agreement are collectively annexed 
herewith and marked as Exhibit-R-10. Now adequate numbers of colour 
coded bags are made available. Separate storage room is made available 
with bio-medical waste symbol. Every department is instructed to 
segregate the bio-medical waste at the source. Regular training to all 
employees will be given by Department of Microbiology on periodic time. 
The online information to MPCB is regularly provided. The GMCH will take 
due care in this regard and the rules laid down by MPCB and Bio-Medical 
Waste Management, Rules 2016 will be meticulously followed. 

18. With reference to para (9), I say and submit that, the process of 

underground drainage and STP plant is in process. The disposal of 
Bio-medical waste is outsourced. The process of obtaining permission 

from MPCB is in process. The GMCH will take due care in this regard and 
the rules laid down by MPCB and Bio-Medical Waste Management, Rules 
2016 will be meticulously followed. 

19. With reference to para (10), (11) and (12), I say and submit that the 

compliance to set-up STP project is in progress. For the same 
administrative approval from Government of Maharashtra is received and 
accordingly fund provision is made and the Maharashtra Jeevan 
Pradhikaran Sangli is in process of floating the tender for the work. 

20. With reference to para (13), I say and submit that para (13) includes 
the grounds taken by the applicant. The present respondent denies entire 
contents of the grounds being false, frivolous and incorrect one. 

6 
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That the applicant is seeking reliefs regarding the injuries caused 
since last 15 years which cannot come within the perview of The NGT Act. 
Also the applicant is not a person having locus standi to filed application 
regarding present issues as he is not a representative of respondent no. 3 
and 4. If there is any issue in between the respondent no. 1 and 3 to 4 

they can take action against the present respondent. Hence the 
applicants cannot seek directions against the present respondents. The 
applicant is in habit making such applications. 

GMCH Miraj is a teaching institute and provides health care 
services to Sangli and nearby district including people from North part of 
Karnataka. All health services are provided on round the clock basis. 
People who are below poverty lines (BPL) and senior citizens are treated 
free of cost and other people are treated in subsidized rate. This is a 
Government hospital and teaching institute. The decisions taken about 
the respondent no. 1 is it is assured to the honourable Tribunal that due 
care in this regard and the rules lay down by MPCB and Bio-Medical 
Waste Management, Rules 2016 will be meticulously followed. 
Furthermore, 1) Dry and wet waste is collected, segregated at source and 
transported by the outsourcing agency on regular basis; 2) The bio 
medical like including dressings, IV sets, gloves, syringes, blood bags, 
protective gowns, operated parts, infected material etc. are separately 
collected, transported and incinerated by the outsourcing agency; 3) The 
linen like clothing, bed sheets, surgical gowns are treated with 
disinfectant and then washed in the laundry; and 4) the washrooms in 
wards, ICU and casualty and corridors and postmortem room are dry and 
wet cleaned with disinfectant solution on routine basis. From the above 

facts, it is clear that the above dangerous infected waste (particularly 
mentioned at 2 and 3) is not at all drained in the municipal corporation 
drainage line. 

21. With reference to para (14), I say and submit that contents of the 

para are regarding efficacious remedy however present application is not 
the efficacious remedy hence denied by the present respondent. 

7 
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22. With reference to para (15), I say and submit that it is a legal 

submission which is matter of record. 

23. With reference to para (16), I say and submit that it is a legal 

submission which is matter of record. 

24. With reference to para (17), I say and submit that it is about 
limitation. The applicant is claiming relief about last 15 years which is not 

allowed as per the provisions of NGT Act. Hence the original application is 

liable to be rejected on the ground of limitation. Thereafter the applicant 

has made different prayers against the respondents. The prayers made by 

the applicants are not maintenable in the eyes of law and hence liable to 

be rejected with costs. The applicant cannot seek directions against 
respondent no. 3 and 4 as he is not representative of them. The applicant 
is also not the injured person directly affecting due to any of the 
allegations. The applicant cannot be aggrieved party and cannot claim 
costs of the application. Also the applicant cannot seek the reliefs of 
shutting operations as GMC Miraj was established in July 1962 since then 

Lakhs of patients are treated in the hospital. At present 200 MBBS 
admissions are done annually. Postgraduate courses in various disciplines 
were also started like MD Medicine, MS Surgery, MD Psychiatry, MD 
radio-diagnosis. The institute is also running paramedical courses like 
postgraduate DMLT, B Sc. in paramedical sciences (BPMT) and M Sc. 
Biochemistry. During CoVID-19 pandemic, this hospital had played a 
major role and saved thousands of patient's life and rendered services 
round the clock. The hospital had provided coVID-19 vaccination to 
thousands of patient and had started post-COVID- 19 OPD services to 
address the health issue after exposure to COVID-19 infection. Hence 
relief claimed of shutting operations cannot be granted considering the 
functioning of respondent. Since the establishment the respondent no.1 is 
taking care that the functioning of hospital should not be hazardous to 
society or anybody and following the directions of Government. Hence 
there is no cause of action accrued to file the present application. The 
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applicant has no locus standi to fle present application as per NGT Act 
hence liable to be rejected with costs. 

25. In view of health services rendered by the institute round the clock 

to the mankind and taking into consideration above mentioned facts and 

circumstances, it is most humbly prayed that the present 0.A. may kindly 
be dismissed. Hence this affidavit. 

NGT, Pune 
Date: 18/12/2023 

aslshne 
Smt. A. S. Brahme 

Asst. Govt. Pleader, Pune 

Verification 

This 18th 

I Sandip Bapuso Satpute, Age: 48 years, Occu: Service, Asst. Professor, 

Govt. Medical College & Hospital, Miraj, R/at: Miraj, Dist. Sangli do herby 

state on solemn affirmation that contents in above paras of the affidavit 

are true to the best of my knowledge and information derived from the 

records and files maintained in the office and I verify the same to be true. 

I say that I have not suppressed any material facts from this Hon'ble 

Tribunal. 

Solemnly affirmed at Sangli 

Respondent No.1 & 2 

day of December 2023 

Respongent No. 1 & 2 

31959 
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Date: |as/202 

WASTE 

BI0-MEDICAL 

COMMON 

TREATMENT 

PLANT 

KOKAN CARE ENTERPRISES 

R8jo9/2099 

Miraj, Miraj, 

Dist. 

Bedag Road, 

Sangli. 

Mobile 

:9689768959/7620941001 
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25-03-2025 

RARgNDA 
500 

NOTARIA OTARTAL NOTARIALT\D 

HaRI MAYARASHTRA 

i1R 202 

ThonaMAH 

O 2022,a 

REGO. No, 
11121 

Date of Expkyyarto 
25-03-2025 

EME. HUNDRED 

DRAFT MEMORANDUM OF NDERSTANDINNGI 

RUPER 

AND 

This Agreement made at Sangli this 03" day<aluuguskaur 
BETWEÊN 

AR KHA 

a¯RYA CENTRAL TREATMENT FAGILITY 

PROPRIETOR 

INDL 
S1121 

032025 

BN 046868 

M/_. Surya Central Treatment Facility, a Proprietary fim having its 
registered address D-60, MI.D.C., Miraj Block, Dist. Sangli 416410, 
repfesented through its Proprietor Smt. Meghana, Rajeev Kore of the FIRST 
PART. 

PR 2022 

M`. Son's House, and having its Registered Office at Room No.-2, Satyam 
Apgartment, Surya Nagar, Kalwa, Thane, Dist- Thane- 400605, hereinafer 
referred which expression shall unless it be repugnant to the context or meaning 
thereof be deemed to mean and include its successors and assignees of the 
SEÇONDRART. HO 

(ISO 9001: 2008) 
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121 

3-2 

i 

WHGREAS: Surya Central Trentnent Encility is authorized common 

biomedicnl waslo treatment hcility within Sangli District, and 

providing bio- mcdicnl wasto manggemcnt sorvices to hospitals, 

clinics and other helth care facilitics. 

WHEREAS: Son's House is providing lhouskeeping, sanitary and Waste 
management services to hospital and hculth care facilities, all as 

detailcd in this agrecment hercin below; and 

WHEREAS: The parties are interested in puting their agrecment in writing, all 
in accordance and subject to that agreed and detailed in this 
agreement. 

TeHefore, it is agrecd and conditioned between the parties are as follows: 

he Parties hereby agree that the Effective date of the Agreement shall be 
the date on which the agreement is signed. 

2. The FIRST PART shall provide the bio-medical waste management 
including collection, transportation, and scientific disposal to Government 
Medical College, Miraj, Govermment Medical College & Hospital Miraj 
and P.V.P. Government Hospital, Sangli. 

3. The SECOND PART have participated in the tender process for Cleaning 
services e-tender by mechanical method and outsourced (depending on 
the area of the site) using manpower at Government Medical College. 

Miraj, Government Medical College & Hospital Miraj And P.V.P. 
Government Hospital, Sangli for the year 2022-2023. 

4. The SECOND PART has to register with FIRST PART as a service 
provider, and registration charges INR S,000- will be applicable to 
SECOND PART. 

5. Afer payment of registration charges only then SECOND PART will get 
registration number. 

OT AR 

TLogha 

Thano (MAH.) 
REGO. No. 

11121 
Date of Exphry 
26-03-2025 

OVT. RYA CENTRAL TRE�TMENT FACILITY 

PROPRIETOR 

ISO 9001:2008) 
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pue 

6. That after receiving said tcnder then the FIRST PART shall provide the 
bio-medical waste managomont servicc to tho SICOND PART as per 
CPCB guidelines. 

7. It is duty of SECOND PART to handover cntire bio-medical waste 
including yellow category, red category & all category waste Mentioncd in 
CPCB guidelines to the FIRST PART. 

8. That the SECOND PART shall carefully read & abide rules and guidelines 
related to bio-medical waste handling and segregation. 

9. That the SECOND PART is strictly not allowed to disposed off bio 
medical waste in any other way, if it is found that then FIRST PART 
immediately inform the incident to authorized person of Government 
Medical College, Miraj, Government Medical College & Hospital Miraj 
And P.V.P. Government Hospital, Sangli, MPCB, District Collector Office 
and other concern government authorities. 

10.Initially the FIRST PART will provide you the basic training of process of 
handling of bio-medical waste management& rules 2016 && 2018 to 
SECOND PART, and based on that SECOND PART shall provide all bio 
medical waste in segregated manner and strictly follows the color- coding 
noms as per CPCB guidelines, FIRST PART shall arrange basic training 
program minimum 4 times in a contract period. First party can check the 
Bio-Medical Waste bags at random everyday & if it is findout non 
segregated waste, FIRST PART has right to refuse collection of non 
segregated waste as per CPCB norms. 

11.The SECOND PART shall not handover any Municipal Solid Waste to the 
FIRST PART and FIRST PART shall not handle any Municipal Solid 

Waste. AR AHAN Thano (A¤H.) 
REGD. No. 

11121 
Dato of Expiry 
26-03-2025 

SOVT OF 

VDIA 

stRYA CENTRAL TREATIMENT FACILITY 

PROPRIETOR 

S. HOUS 

S0 9001 : 208) 
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6. That after receiving said tender then the FIRST PART shall provide the 

bio-medical waste management sorvice to the SECOND PART as per 

CPCB guidelines. 

7. It is duty of SECOND PART to handover entire bio-medical waste 

including yellow category, red category & all category waste Mentioned in 

CPCB guidelines to the FIRST PART. 

8. That the SECOND PART shall carefully read & abide rules and guidelines 

related to bio-medical waste handling and segregation. 

9. That the SECOND PART is strictly not allowed to disposed off bio 

medical waste in any other way, if it is found that then FIRST PART 

immediately. inform the incident to authorized person of Government 

Medical College, Miraj, Govermment Medical College & Hospital Miraj 

And P.V.P. Government Hospital, Sangli, MPCB, District Collector Office 
and other concern government. authorities. 

10.Initially the FIRST PART will provide you the basic training of process of 
handling of bio-medical waste management& rules 2016 & 2018 to 

SECOND PART, and based on that SECOND PART shall provide all bio 
medical waste in segregated manner and strictly follows the color- coding 
norms as per CPCB guidelines, FIRST PART shall arrange basic training 
program minimum 4 times in a contract period. First party can check the 
Bio-Medical Waste bags at random everyday & if it is findout non 
segregated waste, FIRST PART has right to refuse collection of non 
segregated waste as per CPCB norms. 

11.The SECOND PART shall not handover any Municipal Solid Waste to the 
FIRST PART and FIRST PART shall not handle any Municipal Solid 
Waste. AR RHA Thano (MAH.) 

REGD. No. 
11121 

Date ol Expiry 
26-03-2025 

GOVT 
IA 

OF IN 

stRYA CENTRAL TREATMENT FACILITY 

PROPRIETOR 

ISO 9001: 2008) 
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12.The color-coding bags uscd for storage of the Bio-Medical waste shall be 

of the grade of non-Chlorinated and thickness above 75 microns as per 

the rules. If in case FIRST PART or any concon authority asked to provide 

certificate for the same shall bo provided As and when askcd by the 

SECOND PART, Ifthe grado of the bags does not match with the specified 

grade as per CPCB norms, waste shall not be collected by the FIRST 

PART and there shall be no obligation from the SECOND PART about the 

same. If in that case any non-compliances or action initiated against the 

SECOND PART all the repercussions of this shall be borme 

by the SECOND PART, the FIRST PART shall not bear any kind of 

responsibility regarding this. 

13.In case of any technical break down like software, hardware issues in the 

barcode system then within three working days problem must be resolved, 

it should be applicable to both parties. 

14. That if in case of any action and non-compliances marked by the 

government authority due to negligence or mistake of SECOND PART 

against the FIRST PART then SECOND PART shall liable to pay all the 

penalty, expenses, legal charges, litigation charges, monetary loss, loss-of 
reputation to FIRST PART. 

s¯RYA CENTRAL TREATMENT FACILITY 

OTA 

Taghaua, Paeew 
PROPRIETOR 

15.The FIRST PART shall give the service to the SECOND PART tilthez1 
service shall be supported for the entire period of said MOclutngo3 

weekly off and holidays) or till the breach of said MOU. 

KHA Thane (MAH.) 

16.That as per the Barcode guidelines of CPCB it is mandatory for the 
SECOND PART to procure the service of barcode system, if in case 

FIRST PART ready to provide the software to SECOND PART; however 

the SECOND PART is free to take a software of another vendor provided 

that the software is compatible with version of FIRST PART system and 
specification, and should be linked to FIRST PART software and barcode 

SOVT 

RY 

S 

No. 

Expiry 
OF INY 

(SO 901: 2008) 
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OF. 

system 

17.Timing of waste collection shall be mutually decided by both the partics 

and it is expected that the waste to be kopt ready as per the CPCB norms at 

the collection point by the SECOND PART. 

18.BMW storage area should be closed & any kind of mishandling of BMW 

at point of storage room, SECOND PART will be responsible for that. The 

BMW collection point should be only at one place & also easily 
approachable to Bio Medical Waste collection yehicle. 

19.The covid bio-medical waste shall be handled separately as per the Covid 
Biomedical Waste Management Clauses defined by CPCB. The FIRST 

PART shall provide a separate training and all the support requireraARN 
bur end for the same to the SECOND PART. 

20. The period of MOU shall be l1 months from the date of 

21.If the said MOU is get extended then both the parties agrees to execute 
Appendix to the said MOU or execute separate MOU as per the mutual 
discussion, along with increment of 10% in the service rate from the date 
of execution of Appendix. 

22.At the time of execution of said MOU the SECOND PART agrees to pay 

Security Deposit amount INR 5,00,000/- (Rs. Five Lacs Only) to the 
FIRST PART and amount of Security Deposit shall be refunded to 
SECOND PART after 30 days from last date of said MOU and/or work. 

Thane (MAH.) 
REGD. No. 

t1121 
Date of Expiry 
26-03-2025 

23. At the time of execution of work agreement, the SECOND PART agree to 
make payment in terms of Post-dated Cheque against the monthly billing 
by SECOND PART to FIRST PART. First Month's payment should be of 

current date in advance amount INR S,00,000/- (Rs. Five Lacs Only) to 
FIRST PART. 

sURYA CENTRAL TREATMENT FACILITY 
eghaaee 

PROPRIETOR 

ISO 9001:2008 

IND 
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24.That SECOND PART agree to pay to FIRST PART the Bio-medical 
waste handling and management charges as follows: 

i. For 100% at source segregated Non-Covid Biomedical Waste as per 
color coding scheme defined by CPCB norms the charges will be Rs. 
65/- + GST per Kg including Transportation for minimum capping of 
200 kg per day, and additional waste more than the minimum capping 
of 200kg per day will be charged on at actual weight at Rs. 65/- + 
GST per Kg including transportation. 

ii. For Covid Biomedical Waste Rs.l10/- + GST per KG including 
transportation on actual weight of waste collected. 

iii. Non segregated Bio Medical Waste will not be accepted by FIRST 
PART as per CPCB if additional trip for the transportation of BMW 
due to mistake of SECOND PART, then SECOND PART should pay 
S00/- + GST for every Additional trip. 

iv. Ifin case the additional taxes other than GST will be applicableat 
actual as per govt. rules to be paid by SECOND PART. 

25. That SECOND PART agrees to pay that, 

work contract. 

NO 

i. Rs S,00,000/- (Rs. First Lac Only) as Security Deposit at the time f 

Thane (MAH.) REGD. No. 11121 

ii. One cheque of Rs. 5,00,000/- (Rs. First Lac Only) of the date of work 
contract as advance payment of First Month's service. 

( sURYA CENTRAL TREATMENT FACILITY 

Date of Expiry 

26-03-2025. 
ii. And Ten cheques of Rs. 5,00,000/- (Rs. First Lac Only) of post-dated 
cheques as advance payment of Next Ten Month's service. 

PROPRIETOR 

iv. That SECOND PART agrees to pay all difference amount (as per 

above mentioned point no. I of clause no.- 24) of every month at the 
end of each month within 7 days (Seven days) from monthly bill 
submission by FIRST PART. 

KHA 

SHO 

ISO 9001 : 2008) 
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h. 

IN 

26.If the SECONID PART provuros ny other ndelltlonnl support npart frony 

the sorvico (I3ugs/'Sowaro, olo) this alall bo exclusive of tlhe sorvice 

charges and tho paymont adlitional Hupport shall be donc on imedinte 

basis to the RST PART, 

27,That, both PARTIES ngrccs thut, ir the postdated cheque given by the 

SECOND PART as a paymont und/or any bulance pnyment chequc got 

dishonorcd due to any reason thon tho FIRST PART will initiate a legal 

notice against the SI3CONID PART 0s Dur The NeLotinble Instruments Acl, 

1881, cven aler issuing the logal notico ir SECOND PART failed to pay 

the amount within 15 days from the datc of legal notice rcceived then 

FIRST PART shall issuc a another lepal notice •or work stop and it will 

trcat as bcach of said MOU from the SECOND PART, and further legal 
proccedings shall initiate against the SECOND PART. 

28. That both PARTIES agrees that, due to non-payenA 

NO 
AHAA pR} 

PART, then FIRST PART shall stop work after giving drior otieg 
to SECOND PART from the date of non-payment. 

AH) 

sURYA CEN�RAL TREATMENT FACILITY 

ECOED 

29. That SECOND PART agrees that due to non-payment from Government 
Medical College, Miraj, Govermment Medical College & Hospital Miraj 
and P.V.P. Government Hospital, Sangli, the SECOND PART shall not 
stop any payment to FIRST PART. 

Teghaa 

30.That if the beach any clauses of the said MOU by the SECOND PART then 
it will consider as breach ofMOU and FIRST PART may cancel the said 
MOU after giving prior 15 days' notice to SECOND PART. 

PROPRIETOR 

INDI 

31. That, both PARTIES agrees that if the any non-compliance from the 
SECOND PART then FIRST PART may cancel the said MOU after giving 
prior 15 days' notice to SECOND PART. 

32.This MOU and any arrangement/agreements regarding the performance 
shall be construcd and interpreted in accordance with and govermed by the 

HOU 
ISO 9001:208] 
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c scrvice part from 
iate 

SECOND PART 

Son's House, 
Address: -Room No.- 2, Satynm Appnrtment, Suryn Nagar, Kalwa, Thanc, Dist.- ThaDe, 400605. 
Email id- sonshousel@gmail.com 
Mob No, � 9821406974 
Such communication or notices shall be deemed to have been duly given when so delivered or, if e-mailed, when received at destination. 

36.In witness whereof, the Parties have caused this MOU to be executed by their respective authorized representatives on the date and year mentioned herein above. 

Note: - FIRST PART shall communicate to the authorities of civil hospital 
regarding MOU between both parties. 

FIRSTPART 

Signature: - sURYA CENTRAL TREATMENT FACILITY 

Smt. Meghana Rajeev Kore ProprietorM/s. Surya Central 

Signature: -

SECOND PART 

agçoaOPRIETOR 
Treatment Facility 

2) Name: 
Address: 

For SON'S HOUSE 

Signature Witnesses : 
1) Name: NiKjta G 

Address: 

Shri. Deepak Sahadev Chavan ofM/s. Son's House. 
Pyopriètor 

Sondeef K. -

M. R 

Nkly 

0.Co., LL.B. 
Advocatk&Notary Govt. of India 

Thane, Maharashtra. 
(Subject to Registration) 

3 AUG 2022 

OF IN 
3-2025 

Uate ol Expiry 

11121 
REGD Thane (MAH.) 

. KR T A 

IsO S001:2008 
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93

188



Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93

198



Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93

199



Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93

200



Maharashtra Pollution Control Board
61cc0f496fc6862f62900be5

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8e973681afbf1a5aca82eea2d43003b249e414a81d25b6c86ca9ce2e7c129f93
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q|T: 

9. 

atH foE HÍ, 4alc4, jas-800 o09. 
faio :93 hgari,2023 

Underground Drainage Scheme for Govt. Medical College 
and Residential Staff Quarters Campus, Miraj 

99,20,4¬,Roo 

99,20,46,Roo 
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R. 

3. 

8. 

(8?90 o089) 43- } qiyot 

fa faI, AUHT Auf H0: faH-2093/95.3o/2093/1af, HT4-3, 

Digkally signed by AHARASHTRA 
uRMEDKAL EDUCATION AND DRUGS DEPARTMENT, 

2340s9144305. 001akodeu4000 32, SUDHIR 
JAYA SHETTY; 

Maharashtra, 

JAYA SHETTY 

Dase: 2023 

0170499AS218726AEBIOCBEC34875 

08POEDJ81000284AFOFFBF111D7, c=sU0aN 
JAYASIA2000 +050 
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. RM, Hiucf. 

FEB 2022 

Drainage TS 

rurt:tufr opo.ptuolotv/rter q44oo/9olo\Y 
cmall cepune@uyp.gov.lw/cenJppu@yuall.com 

AI.^HLE89 f.o/oE/2020 

f.90/0c/R0?9 

f2R/9/2029 
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(9) STP HÕqT T Raw Sewage T Treated Sewage charachriristics CPHEEO 

Manual 

) Collection system Heis GL YIS4 Invert level working survey HE0 E U 

Drainage T> 
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aH l IEUHTGÌ Jetting Machine gT flushing YUyTet yqIG<I HqEf iT q 

zeak fiow , average flow Yrt HO4 T& y PYvIgi HAH 101-0hgT WHIforT 

)ranage TS 
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PREPARED FOR 

DEAN, GOVERNMENT MEDICAI. COLLEGE MIRAJ 
OICAL cOLLEG 

1A09 

Name of work: -Under Ground Drainage Scheme for Government 
Medical College and ResidentialStaff Quarter campus, Miraj 

(DETAILED PROJECT REPORT) 
GROSS COST Rs. 12-96Gr 

Prepared By 

MAHARA SHTRA JEEVAN PRADHIKARAN 

Jul - 2021 
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Nane of uchemo:Uudoryround Drangu Sohono for, Govt, Madlcul.Collode And Roslduntial Statt Quarlurs Cpuo, Mira) Tal- Miral, Dlet- Sangll. 

Subwork 

No. 

3 

A 

MAHARASHIRA JEEVAN PRADHIKARAN, CIRCLE, JANGLI MAHARASHTRA JEEVAN PRADIIKARAN, DVISION, SANGLI, MAHARASHTRA JE:VAN PRADIKARAN UUD OIVIGION, BANGLI 

6B 

7 

RECAPITULATION SHEET 

Workng Sutvey 

Name of Subwork 

lrand Ma, Man Branches and Laterals 
Diw 00 mm to 00 mm DWC pipes Total 

Length- 4.32 Kms. 

Wet well and Panel room 3.00 M Dia, 

|Cap.37.1 cum Net and 62.1 cum Gross 

Pumping Machinery ard allied works5 

|STP Pumnping slalion PS1 

MSEDCL Express feeder 

60 M 
Pumping mar 20U mnn Dia D.I. K-9, Lepth 

S.T.P. Tvpe S.B.R. 1.11 MLD 

Anserobic Filter Tank 

Disposal arrangement 300 mm P.C.C. Pip4 
Length 900M 

Miscellaneous 

a) Making arrangements for Gardeng 
from treated water 110 MM DIA ril:PE 

|6KG/CM2 L 2244 M 

b) Commisioning, Trial run for 3 months 
and maintainance of whole schenne fur ?4 

months after cormpletien 

Cost in Rs. 

2,10,000.00 

2,63,14,100.00 

20,86,600.00 

78,60,630.00 

30,00,000.00 

1,95,300.00 

4,03,05,300.00 

S1,54,000.00 

41,99,500.00 

62,24,900.00 

42,52,500.00 

209



Subwork 

Nu. 

Repars to House conncction and Water" 
isupolyPpoines 

Name of Subwork 

Sub Divisional (OIicer 

0wuetencmg for STP and Wet 

M.J.P. Sub Di ision Sangi 

ken1 to. ||| 

Tutal cost| 

(e.ntacally Sanctioned for Rs J),2o,56,900 4-Net 

GST 12% 

Total Net cost Rs. 

for the month of 

ETP charges 17.5 % 

Say 

Total Gross cost Rs. 

say 

A200,00 

10,00,50,830,00 
1,20,06,099.60 

11,20,56,929.60. 
11,20,56,900.00 

1,75,G8,895.25 

12,95,65,824,85 

12,95,65,900.00 

Exeeuiiye Eagineer 

21.1-2 
CHIEF ENGINEER 

(Pune Regioa) 
Maba. Jeersu Pradhlkarau 

Puoe 411001. 

() 
M.J.P. Dyision Sungli 
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nt Schemo: Undorground Dralnagu Schomo for Govt. Modlcal Collogo And 
Rosidental Staff Quartors Campus, Tal- Miral, Dist- Sanyll. 

Sr.No. 

5 

7 

8 

10 

11 

1 

MAHARASHTRA JEEVAN PRADUKARAN CIRCLE SANGLI. 
MAHARASHTRA JEEVAN PRADIKARAN DIVISION SANGLI, 

MAHARASHTRA JEEVAN PRADUKARAN SUB DIVISION SANGLI. 

General information 

Sr 

Name of the City 

i 

Taluka 

District 

No. 

Location of S.T.P. 

Sr.No. 

Population at present 2023 

PRINCIPLE FEATURES 

Population in designed stage (persons) 

Particulars 

Rate of Sewage collection Lit / Day 

Demand at Immediate stage 2038 

Demand at Ultimate stage 2053 In MLD 

Branch/Laterals/Trunk mall lines 

Particulars 

D.W.C. Pipes from 200 to 400 mm Dia 

Names 

Wet wells and panel rooms 

Near STP 

Particulars 

Wet well Location 
Wet well Diameter 
Av G.L. 

Wet well Floor R.L. 

Length 

Information 

Campus (NE Corner) 

556.4 

2038 

Miraj 

11127 

Immediate 

557.5 

Miraj 

Sangli 

1.11 

12002 

1.17 

| Information 

As per CPHEEO manual 

4.32 Kms 

Souls 

Ultimate 

2053 

13507 

NE Corner of Campus 
3.00 M 

Information 

MLD 

MLD 
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S 
No. 

Flow 

Pumping nmachinory ( Non clog sowago subnorsiblo ) 

1 DWF 

2 DWF 

3 DWF 

Rising mains 

Names 

to 

Stp 

S.T.P. 

Campus Wet well 

Particulars 
Lcaion 
Czpacity 

Head (M) 

Srata condition 

12 

12 

12 

Wel woll| 

Paol R00 alz0 
Panol Rooni contl1ucion 

DG Sot plutlomm slzu 

Discharge 
(LPS) 

13 

26 

39 

Particulars 

Sub Divisional Officer 

M.J.P.Sub Division, Sangli 

Longth 

Design Hp 

Dia, Type and class 

Design discharge 
Static Head 

5 

7.5 

12 

51 96 
RGC. In M 30 

RGC. With s 3 rnsoy wall 

S.B.R. 

4 x3M 

Information 

200 mm D.l. K-9 

60 M 
3.33 MLD 

10 M 

Information 
NE Corner of Campus 
1.11 M.L.D. 

Soft strata up to 1.00 m Depth 

GEXecutive Engineer 
M.J.P. Division, Sangli 
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Walchand College of Engineering, Sangli 

..ge aple tesing 

Sr.No 

alviecasy,'. 

(A Aulooo Iute) 

VIshomu',ANGL|6A15 (M..), Iudha 

q fà /4s of l6 dated :06/10/2016 
.ed and submitted by party) 

Depart ent of Civil Englneerin! 

pH 

ANALYSIS REPORT 

Test 

COD (Dichromate reflux) 

3OD (27C 3 day) 

lotul Dissolved solids 

Lab-ln-dharge 

unit 

mg/L 

ng/L 

m:/L 

Date. 21|0, 

Result 

1020 

430 

1240 

F Dy. Director Jmr> W.C.E. Sangli 

Administrative Oificor 
Govt. Medical College, MIroj 

AEDICAI. COLLEGcN 

1 
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To Maharashtra Jeevan Pradhikaran ,Sangli. 
Aind of sample: Sewage Water of Miraj medical collage (OPD) 
Reference: Mr.S.S Patil MJP sangli. 

SR. 

No. 
1 

Testing & Report Prepared by : Lab Chemist at 23.5 MLD STP Hanumanagar, 

3 

4 

SMC lufrustructures Pvt. Ltd. 

PH 

COD 

Sewage Water Analysls Report 

Parameters Inlet Collected as Morning 

BOD 

TSS 

Plant Incharge 

7.7 

284 

M)WAAN 

Sangli 

80 

132.5 

Date:30/6/2021 

Unjt 

mg/ltr 
mg/ltr 
mg/Itr 

Lab charge 

dadra doe ]wrscdurumn 
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PROPOSED 3 h DIA VET VELL 

4T CAAPUS APEA NEAPSTP 

200 mm DI K9 
Rising Main Length 60 M 

LSL 55195 

CAPACITY. 37 1 A3 ET) 52 1 t43 (GROSS) 

PROPOSED SEWAGE TREATMENT PLANT 

SBR TYPE (WITH ANAEROBIC FILTER TANK) 
CAPACITY- 1.11 MLD 

MAHARASHTRA JEEVAN PRADHIKARAN 

Disposal to local NALA 

300 mm RCC Pipe 900 m 

Length 

DIVISION, SANGLI 
SUB-DIVISION, SANGLI 

|Underground Drainage Scheme for Govt. Medical 

College And Residential Staff Quarters Campus, 

Tal- Miraj, Dist- Sangli. 

Sub-Div. Engineer 

FLOW DIAGRAM 

Executive Engg. Supdt. Engg. 
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v**** 
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EIITAufq ujcsr frfa-207/A.5.499 /9A1-? 

) fa farT, IT fAufy , fay-Q093/T.35.30/2093/fafu4, H1-2, te15 

99.08.2094. 

/g-8,f. o9.92.2096 

IITHfA/u/rata/AGHOTÉ/EY3/R3, fkai# 3o.09.2023. 

fico ?3.04.2023. 
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3 

enfu EHÌT: 1T-207/A.5, 99/4-2, laut, of vlJ 2023 

R9840 

9640 

92960 

9y80 

3882 

R999 

9R3092 

f) 
96,0 

9.9 

98.0 

29.9 

3R.6 

98.0 

29.9 

33.6 

(u2) 

8o4960 

Y42484 

300980 

892?88 

9848& 

Lcy98.3 

(u) 

33099�0 

8434?38 

(90888 

9�0488 

42909c0.c 

R98396. 

R3,99,09%/-R,63,E9,9196/ 
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8. 

3 

.frusRi (E1-2). 

2?90 28o9 

?290 989R 

(4.f.ts 
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229



230
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233



234



235



236



237
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239



240
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